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Til i fi the 3l£5t da.y of .luly, 2002

HON ' BI.K SH . Kin.Dl B S ! NGH , MKMBHH ( J )

Hh. Tej Kumar B/o Bh. Bitamber Bingh
K/o 5b-H, CBI Colony, Vasant Vihar
New Delhi - 110057.

Bresently under suspension & Boated as
Bub Inspeotor ; C'BJ ; ACriJ-1 J
7th Floor, Block No. 3
CGO Complex, l.odhi Hoad
New Delhi - 110003.

(By App 1 i cant; Bh. D. B. Chaudh.ary )

Versus

Union of India

Through The Beoretary
Department, of Personnel and Training
North Block, New De1h i — 1 10001.

2. The Director

C-ent.ral .Bureau of I nvest i gat i on

Block No. 3, CGO Complex, l.odhi Ho.ad
.New Delhi — 1105)03.

3. "The Dy. Director (Administration)
Central .Bureau of Investigation

Block No. 3, CGO Complex, l.odhi Hoad
.New Delhi - 1 10003.

4. Bh . .la.tender Kumar

Buper!ntendent of Pol ice (HQ)
Central Bureau of Investigation
4th Floor, Hlrs<fk: CC50 esr
l.odhi Hoad, New Delhi - 1 10003.

Ann 1 i cant

Hespondents

Q R n K H

A.ppl leant, has challenged the impugned order vide which

the competent authority has been pleased to cancel the

al lotment of CBI He.s i dent, i a 1 Or. No. 55, Vasant. Vihar, New

Delhi al lotted to Bh. Tej Kumar B. l ACU-l l , New Delhi. 'The

order also shows t.hs.t vacation order was passed against the

appl icant, by the competent authority.



f-

2. !n vie^? of the judgment of the apex court in Union of

India vs. Hasi Ja H.am & others reported in JT 2()()() (10) SU 502

and .another judgment of Hon'ble High Court in Smt. Babl i &

another vs. Govt. of .N(y.f Delhi .and others reported in 95

(2002) Delhi U.aw Times 144 wherein it has been held .as under;

"We aooordinglYj hold th.at CAT h.ad no
jur i sd i ot i von to enterta.in OAs ol.aiming
allotment or regu 1 .ar i s.at i on of Government
aooommod.at i on unless suoh nl.aim w.as shown to

be .a condition of service. .Nor could it

.assume jurisdiction where eviction .action w.as
taken .against .an employee for his .al leged
un.author i sed occup.ation of the premise.s under
the Kviction Act. These petitions .are
accord inelv dismissed .and Tribunal order

'7\ Am CesuiCci^
I  .am of the considered opinion th.at this court has no

^7-
jurisdiction to entertain the (3A. OA is dismissed in l imini.

However, the .appl ic.ant is .at l iberty to fi le his petition

before the .appropr i .ate forum.

(  KUlJpiF Gl.NGH )
Mem.ber (J)
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